(d) The major autcames emerged fram the discussion were:-

1. Need to build on the strengths of the past to tackle the new challenges posed by global

ecanomic slow down and draught inthe current year.

2. Need for management of food economy, macro economy, drought and protection of

kharif and rabi crops.

3. Need to converge National Rural Employment Scheme (NREGS) and other agricultural

and rural schemes to minimize the impact of drought in 2009-2010.

4. Reviving investment, containing fizcal deficit within the limits of prudence, raiging

resources and using them efficienthy.

5. To mahilize resources to sustain the momentum of Planned Development of the

Eleventh Five Year Plan.
6. Dovetalling strategy for energy with National Action Plan for Climate Change.
() and (f) Revision in Eleventh Plan growth and sectoral targets were nat discussed.
Parformance of States under JNNURM

*416. DR. (SHRIMATI) NAMA A, HEPTULLA:
SHRINK. SINGH:
Will the Minister of UREBAN DEVELOPMENT be pleased to state:

(a) whether the Union Goverrment hes, recently, cautioned the States/Union Territories
over the unsatisfactory performance under the Jawaharlal Nehru MNatioral Urban Benewal Mission
CINNURMY ;

(b) ifso, the facts and details thereof;

(c)  whether several State Governments are not effectively implementing the JNNURM and

the funds released by the Union Government far the scheme are diverted;
(d) if so, the facts thereof;

(g) whether the Union Government has now decided not to release funds for the scheme to

those States which are nat perfarming well; and
() ifso, the details thereof ?

THE MINISTER OF URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY): (&) ta (f) Under the
Urban Infrestructure & Governance(UIG) component of Jawaharlal Nehru Netional Urban Renewal
Mission (INNURM), 477 projects have been approved upto 30.9.2009., Utilization Certificates (UCs)
for &1 projects, which were due have not been submitted by State/Union Territory Ut
Governments. The respective State Governments/UTs had been advised to expedite implementation
of these projects and submit UCs, failing which the Government of India (Gol) may be constrained to

withdraw the sanction of these projects.
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The National Steering Group (NSG) co-chaired by the Minister for Urban Development and
Minister for Housing and Urban Poverty Allevigtion, in its mesting held on 24.11.2009, considered the
matter and decided that non-starter projects may not be withdrawn and State/Cities may be given
the opportunity to start the projects. In the meantime, the amount released to them but projects lying

unutilized may be adjusted against future releasze of next instalment or new projects.

As per the guidelines of JNNURM-UIG, the funds are released by Gal as Additional Central
Assiatance (AGA) (100% Central grant in respect of Gentral share) to the State Government or its
desigrated State Level Nodal Agency (SLNAY. The Nodal Agency will in turn disburse the central
gssistance to ULBs or Parastatal agencies as the case may be. There ig no specific report of
diversion of funds released by Gal for purposes other than JNNURM by State Governments/UTs. As
per Quarterly Progress Reports ending September, 2009, an amount of Rs.8986.87 crore has been
released as ACA to State/UTs. The State/UTs/ULBs have released ACA alongwith their respective

shares to the extent of Re. 16702.20 crore into the project account.
Matsrnity bansfits to women smployees of BSNL

*A17.SHRIMATI  BRINDA KARAT: Wil the Minister of COMMUNICATIONS AND
NFORMATION TECHNOL OGY be pleased to state:

(&) the maternity benefits extended to the women employees of BSNL;

(b) whether the recommendations of Sixth Central Pay Commissicn on maternity benefits,

child care leave, etc. have been extended to/implemented in BSNL ;
(c) ifso, the detalls thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI A.
RAJAY: (&) BSNL extends 135 days of maternity leave to its women employess up to two children.

(b)) to (d) The recommendations of the Sixth Central pay Commission are not applicable to
BEMNL. However, the case for extengion of maternity leave from 135 days to 180 days is under
congideration. BSNL has also taken number of measures towards the welfare of its women

employees.
Committes of experts on developmental activities

%418, SHRI RAVI SHANKAR PRASAD:
SHRI RAJMOHINDER SINGH MAJITHA:
Wil the PRIME MINISTER be pleased to state:

(&) whether it is a fact that a Committee of experts was congtituted by the Planning

Commigsion in May, 2006 to study and report on the developmental activities in the country;

(b) whether it iz also a fact that the said expert committes has already submitted its report

to the Government in April, 2009; and

TOriginal notice of the guestion was received in Hindi.
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